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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

Applicant(s)
Advocate for
Applicant(s)

JODHPUR BENCH, JODHPUR

_ORDER SHEET

APPLICATION NO__'/¢ OF 1998
' Respondent(s) S
Advocate for

Respondent(s)_

Nofes of the Registry

‘Orders of the Tribunal |

10th August,1998.

" Mr. J.K.Kaushik, Counsel for the Applicant. -

e s;&.’slyafsr Counsel. for the Rgepoénd’enta. '

- . - y
fieard the counsel for the mz‘t;am -

The learned counsel for tha app’!,icant admits tha\, the
relief claimed by the applicant in OA has been given o the

. applicant by the respondents vide their order Annex.R/1l. In

view of this, the learned counsel mn the apphcant does not
wish to press the application, We have considered the order
Annex.R/1. In owr opinion, the Eﬁapplicaticn has  become
infructuous in view of the relief granted to the applicant
vide order dated 23.7.1998 (Annex.R/1), The GA is disposed
of accordingly. The parties to bgaritheir own. costs.

(B K.MISRA}
Judl Member
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